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Progent @ Shri Yogesh Sharma, learned counsei of
the applicant.

Shri Rajeov bur5-1,

lear ﬁed counssl of
the rospondsnts/Applican

in MA2DI2/G3.

MA £512/2003

The Qriginal Respondents nave fited this MiscC.

Application  seelting axtension of twe monthe’ time Lo

comply with the order dated 26.9. 2003 in QA 238572004,

This Tribupal by the said order had directad the

respondents  to rolease the zalary for the month of

+3

August 2003 and in ¢ase applicant has been transf arrad
to  Narth vestern Raillway then that tran =far order
shiouid bhe duly ssrved on niim 50 that it applicants

iz aggrieved of the same, he may challenga the sanme

fag
before the appropriate court of Tav.,
. The prezent Applicants/Griginal Respondants

nave  etated that paviment of salary has been mada.
H0ﬂever, tha carvice of order of transfer could not be
made, as the applicant is working as Hea d Clerk under
zactional Engineer F.wWay at Rchtak, a station  unger
Northern Railway.

-

o Aftar hearing, the iearned councel of both tha
parties, i appears that tha oruer-cf this Tribunal
dated Lc S.2GG3 has been :Lbobantsai1v comm}sed with
G far 55 Z%ff Tary 18 fOﬂcgrned. The t?ﬁ? Timit
stated 1n the said order was in respaect of payment of
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tary only. 1f thare was any transfer ordetr, the
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gan served so that the applicant

o

same could have

could have challenged the same pafore appropriata

v

caurt of  law, if so advized, If &ny Such
X N
order hag/vbeeﬁ carved, the question of its being

b

rangirar

ot

challenged does not arise., Therefore, the prasaint

Misc. appliication No.2E12/20G3 saaking axtension of

vime Lo implement tThe order of thig Tribunai i5
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{R.K. Upadhyaya)
Administrative Member
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